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HIYUTT &I dRI@ / Date of Pronouncement : 25.01.2019

3¢ / ORDER

PER VIKAS AWASTHY, JM

These two appeals have been filed by the assessee against the orders of

Commissioner of Income Tax (Appeals)-11, Pune for the Assessment years

2009-10 and 2011-12, respectively. Both the impugned orders are of even date

i.e. 14.06.2018.

2. A perusal of the impugned orders show that the Commissioner of Income

Tax (Appeals) has passed the orders confirming additions in an ex-parte

proceedings. The notice of hearing of the appeals was sent to the assessee

twice. Neither the assessee, nor authorised representative of the assessee

attended the hearing of the appeals before the First Appellate Authority.



ITA Nos.1306 & 1307/PUN/2018
A.Ys. 2009-10 & 2011-12

3. It is a well settled principle of natural justice that nobody should be
condemned unheard. Taking into consideration entire facts of the case and in
the interest of justice, without commenting on the merits of the addition, we
deem it appropriate to restore these appeals back to the file of Commaissioner of
Income Tax (Appeals) for deciding the grounds raised in the appeals afresh
after affording reasonable opportunity of hearing to the assessee, in accordance

with law.

4. The assessee is also directed to appear before the Commissioner of

Income Tax (Appeals) and cooperate in the appellate proceedings.

5. In the result, impugned orders are set aside and both the appeals of

assessee are allowed for statistical purpose.

Order pronounced on Friday, the 25t day of January, 2019.
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